
CENTRAL. ADVaNI S TRATIVE TRIBUNAL 
CALCUTTA BENCH 

I MOA 	f 1998 
.().A:'178 ef 1997 

Date of Order: 06-3-98. 

I-Ion ble Mr.Justice S.NiMallick..Vice-Chlirman., Present: 
Hon'ble Mr.S.Dasgupta, Administrative Member, 

K,!ISHNA CHWAABORTY 

0A 
-VS-' 

UNION OF INDIA a OaS. 

For the pet-itioner(s).: NONE. 
For 0 the respondentsi Mrs.N. Ray* counsel. 

0 R D E R 

None appears fzr the p etitir-ner. However, we have 

censisleral;e the aajOlic-,;ition f or amendm~--nt ef the Cause title 

of ,the af,~~lication. The proposed amendment is allewed. The 

CaL~se Title Ise amended accordingly. Mrs. Ray, ld. counsel, appe-ars 

for the respondents. 
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(S. Dasguota) 	 (SiN.Mallick) 
Memleer(A) 	 Vkce-Chairman 


